


Prevention of Disqual$cation (Parliament and [ACT I 
Part C States Legislatures) 

(c) "statutory body" means any corporation, board, company, 
society or any other body of persons, whether incorporated or  
not, established, registered or formed by or under any law for 

' the time being in force or exercising powers and functions under. 
, any such 1,aw. 

3. Removal and preventian of disq~alification for membership of 
Parliament in certain cases.-It is hereby declared that the following 
offices shall not disqualify, and shall be deemed n@ver to have dis- 
qualified, the holders thereof for being chosen as, or for being, 
members of Parliament,- 

(a) the offices of Chairman and member of a Committee set 
u p  for the purpose of advising the Government or any other 
authority in respect of any matter of public importance or for 

\ the purpose of making an inquiry into, or collecthg statistics in 
- respect of, any such matter: 

Provided that the holder of any such office is not in receipt of, 
or entitled to, any fee or remuneration other than comp.ensatory 
allowance; 

a (b) the offices of the Vice-chancellors of Universities; 

(c) the offices of the Deputy Chief Whips in Parliament; 

(6 the offices held by officers in the National Cadet Corps 
- - - raised and maintained under the National Cadet Corps Act, 1948 

i (XXXI of 1948), and in the Territorial Army raised and maintain- 

i ed under the *Territorial Arm? Act, 1948 (LVI of 1948). 

4. Temporary removal of disqualification for membership of 
Parliament in certain ether cases.--It is hereby further declaredkhat 

(b) the offices of Chairman, director, member and officer of 
a statutory body, where the power to make any appointment to 
any such office or the power to remove any person therefrom is 
vested in the Government. 


